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Transfer of 1*2* G®8

8293. SHRI K. LAKKAPPAr WUl 
ttie Minister of PETROLEUM, CHEM^ 
CALS AND FERTILIZERS be pleased 
to state:

(a) whether It is a fact that a con
sumer of L P. Gas cannot tmirter t e  
connection to any other person 1»  any 
tibrcmra stances if so full facts and rea
son for such a ban;

(b) whether the Government are 
aware that due to lack of transfer 
facilities, a large number of gas con
nections in Delhi are being held and 
utilised by persons other than the 
genuine consumers registered in the 
records; if so, facts thereof; and

(c) whether the Government pro
pose to devise a policy for permit
ting transfer of the L.P. Gas connec
tion with permission under certain 
circumstances with a view to check 
their misuse by unauthorised persons 
if not reasons?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) As 
per the present practice, normally 
gas connections are non-transferable. 
There is no system of transferring a 
gas connection from one name to 
another. However, in exceptional 
circumstances involving death, etc., 
as and when a gas connection has to 
be transferred at the request of a 
close blood relation the Oil Company*s 
distributors first prepare a Termina
tion Voucher in the name of original 
subscriber and then issue a new gas 
connection in lieu of the said termina
tion voucher (with a changed name). 
In such cases, security deposit for the 
gas cylinder and pressure regulator 
is collected at the prevailing rates.

<b) The possibility of certain gas 
connections being held and utilised by 
persons other than the genuine con
sumers registred cannot be ruled out.

(c) There is no such proposal under 
consideration of the Government.

Charges for Boarding of Retired Mili
tary Officers in Military Hospitals

8294. SHRI RAJARAM SHANKAR 
RAO MANE; Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OF DEFENCE be pleased t<> state 
whether it Is proposed to facilitate 
retired military officers at the *wne 
rate of boarding charges iji Military
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THE DEPUTY PRIME MINISTER 
AND MINISTER OP DEFENCE (S&RI 
JAGJIVAN RAM): No, Sir.

Allegation against Eastern Coal Fields 
• Limited

8295. SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be 
pleased to state:•*<

(a) whether attention of Govern
ment hag been drawn to the reported 
allegation against Eastern Coalfields 
Limited, a Government of India Un
dertaking, published in the Coal Field 
Times, a Bengali Weekly dated 2nd 
April, 1979;

(b) if so, facts thereof; and

(c) measures to be taken by Gov
ernment for smooth functioning of the 
organisation?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). The Central Bureau of 
Investigation have investigated into 
certain allegations against certain 
officers of Eastern Coalfields Limited 
and given their findings. Appropriate 
action in these cases is in progress as 
per the advice of the Central Vigilance 
Commission.

SC/ST Employees ill Indian Drags and 
Phannaceaticalis ktd.

8296. SHRI MAHI LAL; Will the 
Minister of PETROLEUM, CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a) total number of employees 
category-wise in Indian Drags and 
Pharmaceuticals Limited and the num
ber of those belonging to SC |ST 
communities in each category separa
bly;

(b) whether reserved quota in all 
foe categories is complete t&ere;

(c) total munber of recruitments 
made during the lest three years, in 
each category and also the reserved 
quota filled; whether the backlog has 
been fulfilled; if not, the reasons 
therefor;

(d) whether Government have re
ceived some complaints against illegal 
recruitments made in the concerned; 
and

(e) if so, the act»on taken or being 
taken by Government against the 
management in this regard?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to
(e). The information is being collected 
and will be laid on the Table of the 
House.

Grant of Registration Certificate

8297. SHRI S. S. DAS: Will the
Minister of PETROLEUM, CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that in 1972 
instructions were issued by Minislay 
of Industry to the effect that details of 
products and capacities indicated by 
drug firms in their Form A and B 
would b® the capacities for purpose 
of grant of Registration Certificates;

(b) if so, Why details are not avail
able with his Ministry about the Re
gistration Certificates applications vis- 
a vis capacities applied in Form A 
and B; and

(c) whether in the absence of such 
details, companies can take up manu
facture of new products under Regis
tration Certificates; if not on what 
basis manufacture of such new pro- 
ducts ha* be«n dOovrtd or stopped 
with details of permissions granted 
during three years, year-wise?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA); (a) Yes, 
Sir.




